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Mr. Speaker : Hon'ble Members, now the Chief Minister will make
the obituary references.
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Mr. Speaker : Hon'ble Members, | associate myself with the Obituary
Reference made by the Hor'ble Chief Minister. )

| also deeply feel grieved on the sad demise of Sepoy Sunil Kumar
who was a brave soldier of district Jhajjar, on Sth September, 2013,

| pray to Almighty to give peace to the departed soul. | will convey the
feelings of this House o the pereaved family. Now, | request all of you to
kindly stand up on your seat o pay homage to the departed soul for two
minutes.

(At this stage, the House stood up in silence for two minutes as
a mark of respect to the memory of deceased.)

G T

Mr. Speaker : Hon'ble Members, now the Pardiamentary Affairs Minister
wilt move the official resolution. |

Industries Minister (Shri Randeep Singh Surjewala) : Speaker
Sir, | beg to move— ‘

That an aspiring young India, with 121 crore people, has
astounding sports talents across its length and breadth — from smatl
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villages to big meftropolises. Carving out a niche, training and promoting
these sports talents is an essential requisite of National character
building. Primary onus to project, propel and promote India’s sports
men and wornen on International arena lies with the highest sports

“body in India i.e. Indian Olympic Association (JOA) with policy inputs
and support from Ministry of Sports and Youth Affairs, Government of
India. State of Haryana and its sports persons, particularty our
wrestlers, boxers, shooters, hockey and cricket players, javelin
throwers have brought laurels to the country.

Tainted politicians-cum-sports administrators are, however,
challenging the very foundation of India's shining place in the galaxy
of Nations in the sports arena. These seif-serving sports administrators
have put a question mark on the sporting career of budding players of
India by converting the National Sports Federations/Bodies into their
personal fiefdoms. Bereft of the National interest, their only purpose
is to'keep occupying their position in the sports federations

To ensure {ransparency, accountability and highest standards,
Minisiry of Sports and Youth Affairs, Government of india had come
out with the "Model Sports Code’ prescribing definite guidelines with
regard to elgibility of elections to the sports Tederations in India as
also for holding fair and transparent elections. Unfortunately, all the
tainted sports administrators-cum-politicians opposed the
implementation of this ‘Model Sports Code' in the name of
independence of ‘Qlympic Charter'. Plea taken was that Model
Guidelines tantamount to interference in independent working of

. federations and that indian Olympic Association (I0A) and its affiliate
federations are governed by International Glympic Committee's
prescribed 'Olympic Charter’. They refuse to follow the law of the land
in the guise of following the ‘Olympn: Charter' ignoring provisions
relating to the ethics.

© On 28th November, 2012; a group of tainted sports administrators
bulidozed the election of Shri Abhay Singh Chautala, MLA and a
Member of this House, as President of Indian Qlympic Assaciation
(10OA). This was done despite the fact that Shri Abhay Singh Chautala
stood charge sheeted under Section 13 (1) & (2) of the Prevention of
Corruption Act, 1988 by a Special CBI Court at New Delhi and there
- were prohibitory orders passed by the Internationat Olympic Committee
¢OC) for not holding such meeting till appropriate amendments on
‘ethics and suitability’ had been carried out in the Constitition of Indian
Olympic Association (10A). In an unprecedented case in India's history,
this led fo suspension of Indian Olympic Association (IOA) by the
Internationat Olympic Committee (10C), theraby bringing disgrace and
putting future of lakhs of sporis men and women into jeopardy.
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Sirnilarly, Shri Abhay Singh Chautala remained President of All
India Amateur Boxing Association for lagt 12 years (2000-2012). On.
23rd September, 2012; ShriAbhay Singh Chautala got himself elected
as Chairman and hig brother-in-law Shri Abhishek Matoria as the new
President of All India Amateur Boxing Association. Even this election
has been rejected by the International Arnateur Boxing Association,
The International Body has suspended the indian Amateur Boxing
Federation also.

in their blind lust to retain moncpoly over Indian Olympic
‘Assaciation (I0OA) and some of its affiliate sports federations without
caring for the future of India's sports persons or National prestige,
" ShriAbhay Singh Chautala and others passed a resolution in a meeting
of Indian Olympic Association on 25th August, 2013 asking the
+international Olympic Committee (IOC) to not insist on the
- disquaiification clause against 'charge framed persons’, On
- 4th Septernber, 2013; International Olympic Committee (H0C) has again
rejectad this purported change proposed by indian Olympic Association
(I0A) to allow persons to be slected to Indian Olympic Assciciation
{(1OA) against whom charges have been framed in & criminal-court to
ensure probity, transparency and morality th all Internattonal
Agsociations. :

This House condemns such an obstinate and selfish, cqﬁduc:t of
ShriAbhay Singh Chautala, MLA and a Member of this House'as also
other tainted sports administrators which has caused incalculable
damage to the career of sports persons, sports bodies and the Olympic
movement itself. This House calls upon the Ministry of Sports'& Youth
Affairs, Government of India tyimmediately implement the ‘Model Sporis
Code’ drafted by it in the Indian Olympic Association (I0A) as alse in
‘sports federations/bodies of the country to ensure India’s participation

- in all International events, to secure the future of our sports persons
and to ensure a fair, just, equitable and morally appropriate
administration of sporis in tndia. This House also welcomes the
decision of International Olympic Committee (10C), on persuasion of
Government of India, fo include wrestling in tha 2020 and 2024
Olympics.

Sir, this being the Resolution, before [ take my place, | only want to
raise four pertinent issues for thie consideration of this House as also request
the House to pass the Resolution by consensus. Sir, whether sports
inherently mean an infegrity of character and a spirit of fairness and can this
character and spirit be protected by the elk of Ch. Abhay Singh Chautata,
Shri Lalit K. Bhanot and even: Shri Suresh Kalmadi? Whether interest of
sportspersons, their training, their facilities, their optimum preparation and
their welfare should be the first thing and primary objective of indian Olympic
Association? Whether blinded by lust for power and prestige, can we rely
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upon the current administrator of indian Olympic Association led by Shri
Abhay Singh Chautala to do so? Sir, the third question which | am posing to
myself as also to this House and also as a yound Indian to all 121 crores
citizens of this country. Can any Indian in remotest of his dreams, dream of |
jowering the Irdlia’s prestige betraying national interest and undermining a
place of pride much less as sports body like the Indian Olympic Association
which is the very epitome of that pride? Those who do so, do they have &
right to stay and circulate in public life at all? Sir, is it fair for the suspended
Indian Olympic Association and its President Shri Abhay Singh Chautala to
accuse to maliciously propagate and to level allegations against the only’
person who in 2 single individual event has brought gold medal in London
Olympics, someone like Shri Abhinav Bindra?

Is it fair to accuse sportspersons who dedicated their life to sports
ike Shri Randhir Singh and the others and those who do so, can we leave
the future of our sports federations, miflions and millions of young men and
wornen whe get up every day and goto a field to inculcate team spirit, to
inculcate the strength of character, to inculcate a sense of purpose into their
life and life of this nation to those who, are taintad and as Hon'ble Chief
Minister always says 'tainted, dented and painted’.

Sir. as | conclude, the pain of millions of indians is reflected in an
article written by Shri Abhinav Bindra in the latest issue of a news magazine.
| would just quote him and that summarizes the pain of millions and millions
of Indians over such tainted sports administrators. Sir, he says!

‘But the unkindest cut of all is that these administrators are
aliowing the Indian Olympic Association to remain sugpended forlong,
forcing athletes to compete under the 10C flag, thus depriving them of
the one factor that adds a little bit extra to any performance— national
pride.  may not say it often but the greatest moment of my career
was when the indian tricolour was raised in Beijing with the bars ofthe
national anthem playing in the background. To snatch away hat feeling
from me and my feliow athletes is simply disgusting.

The indian Olympic movement needs leaders whom we ¢an
respect—not because of their political credentials but because of what
they do for sport and for athletes. We need people who can inspire us
with their actions, and who show a willingness to put structures in
piace so that we are never in such a difficult situation again. The need
of the hour is meaningful reforms, stringent ethical standards, an
incorruptible system where results are the only determinant, and
professionals running the 10A o make it effective.

This will give our administrators the goodwil of millions and millions
of aspiring indian athletes. Goadwill is not a bad thing. it does not
swell up bank accounts but it gives you pride-— which cannot be
hought!'
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Sir. that is not reflective of only of all sports men and women but al
the young and old of this country. With these words, | request the House to
consider this Resolution.

Mr. Speaker : Motion moved——

That an aspiring young india, with 121 crore people, has
astounding sports talents across its length and breadth — from small
villages to big metropolises. Carving outa niche, training and promoting
these sports talents is an essential requisite of National characier
building. Primary onus to project, propet and promote India’s sports
men and women on International arena lies with the highest sports
sody in India i.e. Indian Olympic Association {{OA) with policy inputs
and support from Ministry of Sports and Youth Affairs, Government of
india. State of Haryana and its sports persons, particularly our
wrestiers, boxers, shooters, hockey and cricket players, javelin;
throwers have brought laurels to the country.

Tainted politicians-cum-spons administrators are, however,
challenging the very foundation of India's shining place in the galaxy
of Nations in the sports arena. These, seif-serving sports administrators
have put ‘a question mark on the sporting career of budding players of
india by converting the National Spaorts Federations/Bodies into’ their
personal fiefdoms, Bereft of the National interest, their only purpose
is to keep, occupying their position in the sports federations.

To ensure transparency, accountability and highest standards,
Ministry of Sports and Youth Affairs, Government of India had come
out with the 'Model Sporis Code’ prescribing definite guidelines with
regard to eligibility of elections to the sports federations in India as
also for holding fair and transparent elections. Unfortunately, all the
tainted sports administrators-cum-politicians opposed the
implementation of this ‘Model Sports Code’ in the name of
independence of ‘Olympic Charter’. Plea taken was that Model
Guidelines tantamount to interference in independent working of
federations and that Indian Olympic Association (I0A) and its affiiiate
faderations are governed by international Olympic Commitiee’s
prescribed ‘Olympic Charter’. They refuse to follow the law of the land
in the guise of following the ‘Olympic Charter’ ignoring provisions
relating to the ethics.

" On 25th November, 2012; a group of tainted sports administrators
hulidozed the election of Shri Abhay Singh. Chautala, MLA and a
Member of this House, as President of indian Olympic Association
(I0A). This was done despite the fact that Shri Abhay Singh Chautala
stood charge sheeted under Section 13 (1) & (2) of the Prevention of
Gorruption Act, 1988 by a Special CBI Court at Mew Delhi and there
were prohibitory orders passed by the Intermational Olympic Commitiee



{#)e g fee T [+1 FEEHR, 2013

IMr. Speaker)

(10C) for not holding such meeting till appropriate amendments on
‘athics and suitability’ had been carriad out in the Constitution of indian
Qlympic Association (10A). In an unprecedented case in India's history,
this led o suspension of Indian Olympic Association (10A) by the
International Olympic Committes (10C), thereby brnging disgrace and
putting future of lakhs of sports men and wormen inta jeopardy.

Similarly, Shri Abhay Singh Chautala remained President of All
India Amateur Boxing Association for last 12 years (2000-2012). On
23rd September, 2012; Shri Abhay Singh Chautala got himself elected
as Chairman and his brother-in-law Shri Abhishek Matoria as the new
President of All India Amateur Boxing Association. Even this election
has been rejected by the Infernationail Amateur Baxing Association,
The International Body has suspended the Indian Amateur Boxing
Federation alsg.

tn their blind lust to retain monopoly over Indian Olympic
Association (I0A) and some of its affiliate sports federations without
caring for the future of India’s sports persons or National prestige,
ShriAbhay Singh Chautala and others passed a resolution in a meeting
of Indian Olympic Association on 25th August, 2013 asking the
International Olympic Committee {IOC)} to not insist on the
disqualification clause against ‘charge framed persons'. On
4th September, 2013; international Clympic Committee (JOC) has again
rejected this purparted change proposed by indian Qlympic Association
(10A) to allow persons to be elected to Indian Olympic Association
{10A) against whom charges have been framed in a criminal court to
ensure probity, ransparency and morality in ali international
Asgsociations.

This Housea condemns such an obstinate and selfish conduct of
Shri Abhay Singh Chautala, MLA and & Mermber of this House as also
other tainted sports administrators which has caused incalculable
damage to the career of sports personsg, sporis bodies and the Olympic
movement itself. This House calls upon the Ministry of Sports & Youth
Affairs, Government of India to immediately implement the ‘Model Sports
Code’ drafted by it in the Indian Qlympic Association (10A) as also in
sports federations/bodies of the country fo ensure India’s participation
in alf International events, fo secure the future of our sports persons
and to ensure a fair, just, equitable and morally appropriate
administration of sports in India. This House alse weicomes the
decision of International Olympic Committee (IQC), on persuasion of
Government of India, to include wrestling in the 2020 and 2024
Olympics.

Wo HwT fifE : sroyy wemw, ol wedrg w A S vEy e
oA off G @ arE § o Wepe aet o € ews e § v



o) AT ayr

wmﬁmmﬁwﬁ@gﬁmﬁﬁzﬁwﬁﬁ,mw
aﬁm%&ﬁﬂmﬂ@{&fmmmwwwﬁ%aﬁmw
mﬁ%wﬁmﬁaﬁﬁm%wﬁrﬁmw%lﬁwmﬁw
Wm%ﬁaﬁs%ﬁﬁﬁqﬁﬁﬁﬁaﬁmtwaﬁ%w
mﬁfmfﬁrwm%ﬁa@ﬁw&wﬁmm1%ﬁwmﬁ
w@m?&ﬁr%wﬁrﬂmﬂ%ﬁ%lﬁﬁﬁaﬁfﬁ@%%mmﬁ%maﬁ
aﬂtaﬁéaﬂaﬁmﬁ%mmwm%%ﬁwﬁqﬁaﬂﬁmﬁ%mw
%,wm%imﬁw%mﬂwa@mﬁ@&ﬁﬁﬁw‘w
Hﬂ%ﬁﬁl@aﬁéﬁwﬁwﬁwmmw%ﬁmn
&Wwﬁﬁww@m,ﬁﬁaﬁﬂ,ﬁﬁrﬁﬂﬁwwﬁmwa@
%@Rﬁnﬁaﬁwwwﬁﬁaﬁ%aﬁ%laaa%m&_&ﬂ;,%uﬁr,
éﬁmﬁ%uﬁﬂtﬁ@%'ﬁmﬁarﬁﬁmﬁﬁ%@tw%ﬁw
aﬁﬁw@g&%%laﬂ%wma@wiﬁﬁwwwm@m%s
aﬁ%ﬁ%aﬁm@r,mﬁa&mﬁ,mwamﬁ:wm
m%lmwﬁaﬁaﬁwmﬁﬁﬁ%aﬁwaﬁnﬁﬁaﬁw
ﬁg@wwaﬁm&%wﬁﬁr%ﬁﬂmwaﬁﬁwﬁw
@rmﬁﬁﬁm%%ﬁﬁ1wmf@a@ﬂﬁ%maﬁwﬁm
wm%nmmwmwmmmwﬁﬁsw
Eﬁﬁ#ﬁwﬁﬁmﬁﬁgﬁwﬁ“%?ﬂﬁﬁﬁﬁﬂ%ﬁﬁ%m
m&ﬁﬂmﬁﬁlaﬁmﬁmW%gﬁﬁﬁ@a%ﬁm
%waﬁwﬂq&ﬂ@ﬁaﬁraﬁwﬁ@m%um%wﬁwﬁ@wﬁ%
m%ﬁﬁ&a@mwwm%aﬁmwmw% '
wfﬂﬂéﬁf%wa@*ﬁqﬁﬁmmwﬁ%ﬁ-wmmml
ﬁ%ﬁxﬂgﬂ%aﬁreﬁ%wwam%tmw&mwm
%@T@WWW%WWW%%WWWW
wﬁ%1m,mﬁnﬁ%mﬁwmﬁﬁw%@‘3wm%m
ﬁﬁhﬁiﬁfiﬁ@@ﬂﬁm@fﬁﬁw‘%@aﬂﬁﬁmﬁﬂ#w
@?ﬁ%ﬁ#sﬁmmuﬂwﬁﬁﬁﬁm%lwwa?rwwﬁaatﬁﬁm%ﬁ
wnwwa?rwwr%%ﬁm?rﬁagﬁﬁmmﬂﬁ%lﬁ&-
%W%wﬁw@%m%lmﬁﬁﬁﬁﬁiw@?wgﬁﬁ#



(#)8 o AT 111 Feree, 2013

[tite el F9s) ‘

a9 FXE SETETe & PR =t v i ol W | S0 TR A ey
& Prery o & o angd e & Prerdr o ¥, vt e oy fee s
%,ﬁgmﬁmﬁﬁﬁ,mwﬁﬁﬁ,gwﬁmﬁﬁﬁﬁ,mw
ﬁﬁﬁﬁ,%wﬁﬁﬁmﬁﬁﬁﬂ,mwﬁﬁﬁﬁlwmw,
mwﬁw,mﬁmaw@%mamw%wﬁ%
ax, & oY dd wet ondh; faers oW & ondd wify w0 o o A G
a#ﬁiwwﬁr@aﬁﬁ%mwﬁwﬁﬁmiaﬁwaﬁé%
5 w7 fear B T e fea R oF e W@, e R a9 e w
%ﬁwﬁwmﬁr%naﬁmmﬁmmﬂmﬁﬁim
S T SR T g3 | O, avdt ® S Ay v B & T W ¥ e
ﬁ%aﬁwwww&mmﬁmim,wwmﬁmﬁﬁraﬁﬂ
o ST & | BT et v Rt et oy e e G ¥ i o
Wﬁm%.ﬂwmammam,mﬁmaﬁﬁm%aﬂt
mmwm%wﬁmmwmawwmﬁ
Wmﬁwaaﬂnaﬁwmmﬁm%maﬁﬁlm
qarfreerr o amer F o ¥ @t < omeh, wh B BhE ¥ @, T8
wmﬁ,jﬁwﬁvﬁ,aﬁﬁw&aﬁ&ﬁmﬁmﬁ%iww
wwﬁ%ﬁ@raﬁnﬁraﬁ%%rmﬁﬁﬁ-ﬂsﬂ%aﬁﬁwmﬁw
wﬁﬁﬁqmm%wmmﬁwmmﬁwmmﬁ
ot @ wiar SRt we o | w, R qwe @ el ¥, ghew
Wﬁ;@ﬁﬁﬁm%w%ﬁrﬁrm@rm@fﬂmaﬂ?ﬁéﬁa%
Gﬁﬁ%ﬁﬁwmgﬁwéﬂﬁm%mwaﬁﬁ%ﬁﬁﬁﬁ{s
fem F 17 Gt 2 WO T W ¥ 1 e A o qur BIT BT 20 W
W@mwm%%wmﬁ%mﬁ%m%ﬁﬁaﬁﬂﬁ@m
(ﬁm)lm,wmgﬁﬁwﬂﬂﬁwﬁm%&i@m%ﬂ%%ﬁﬁ,ﬁﬁ
& R a0, v & fe wd AfET sl g W <l 5 A W e w5
aﬂfgm@ﬁaﬂmﬂm1m,gﬁ%wﬁgmaﬁma%mwmmt
ﬁwﬁm@wmm,ﬁd@wmm@éﬁwwww
s et ¥ e gant o 1 AR & o TS i i gt
g@mﬁ@ﬁm%zwmﬁtﬁww%@ﬁ%ﬁaﬁmmw
é‘r@m%,ﬁéﬁmﬁﬁé\sm%,aﬁwéﬁw%,ﬁsﬁ?r@ﬁm
%,ﬁ%%w%w%,ﬁéﬁﬁ%vwm%,ﬁ%ﬁm%w%,m@
mm%,ﬁ%@mm%iwﬁmaﬁﬁmwaﬁ%
%M%W@mﬁ@%s@m%mﬁﬁwﬁw
w%%m%ﬁﬁmmmwmw%mﬁmm—mwaﬁt
v e & | wreRet B Ep S R T A ¥, B GRS O
ﬁwww%,m%mﬁﬁaﬁﬁmm%,ﬁ%aﬁaﬁﬁm



TS R @)

Y, @ e F w ¥l g= gt aiant & e ¥ 9 9= ol
% guef & B o i s T O | o oY SR N Sl gu awde €
fer ¥ 1 ot wew & & & | ke A A ey g ol R o gl e
ot 25 | ey WY, I3 T @ B A0S § Y@ o A Fer ¥ Al ool
i i et Sreiftrde < o W ¥ 1 st ¥ geel @ = 1000
# g ¥ Y oty vy e of e w2 o R
T o7 | gE 9t OF WE former AT diaw S o, R @wt & 9 )
THT T A S R P et TS woe WK o B 2n7 o drew & |
T Ay § v adfar off ored g WS & E L ore uF WEe o arad ¥
sy 2iay ardbed o O 55 ¥ 1 o e O S @ g wsf G
w f | o TEr geRE s o S e @ 8 4, R ary Fee o @R
dr f oY, wve B anaR u Bt wi ¥ R o ey S S Al
afemt T S S el emaaney R gu R o Y 95T e w
wirert T, #7Y o 1002 % oo g flt B e Ran @ o dor & 16 g
2 i AEY T afse B sevee wd ot 9 E onfs Ry 7 el
off arpTT W oy ¥ @ fraaw o % € T | U6 I B O AeAE
el & G § zadt Wity o v o woe 2Rl & faafsal @ B
g wer s & fag et & ofFT Bty G o o 8 e B i AT
A avT 2% Tamiet & o 999 gema @ fre o et wd 8 )
ST a1 geEpT ¥ oF 2 S’ O oo am @ orere off & R ) aiew
TT, SNG &F qerd 2 e wedi @ frei Rt o o O $ A A
ST A HAET T o 5w anit & wil Y sier o T 37 98 W
i A o gt w9 9% T 91 ondr ¥ Rrgmsr wnfmmoen s RaentEdt
B G TS FHa ¥ | g o @il 5 aw W 8 O Aty |
sy oltius HRE o Sy faegm O ¢ e Prg <u F ael & 72
1T W B aridis st freem ¥ e 2w d faenfat @ oiwfs §
T oy Ry WA ) 3 wee Wi w faeniet & wET o e ¥ o
¥ 4% T W T B AT Y | du F wid Readt w o0 & SR oty
& R W WO T B O A T #{7 3 9% W A @H qE W G A
& ufy @y o w @ £ § snoe orgEn § ol U Uy o Ut e
% o foran & 5 - .

“Olympian shame: Kick out the corrupt—The editorial ‘Kick
corruption out’ gives a clarion call to the Indians to grab the (God-send chance
to cleanse the Indian sports, polluted by the unholy nexus between self-

serving politicians, bureaucrats and business tycoons, which has brought
the Indians sports to the lowest level. We have ample sporting talent and

this fact has been proved a number of imes in the past.”
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“The management of sports should be entrusted to experienced sports

personalities, who can do full justice to the sports and bring back the

glory. it is really shameful that the world's largest democracy has

been kicked out of the Olyrmpice because of a handful of corrupt
politicians, bureaucrats and business tycoons”.
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‘The time has come for the 10A (Indian Olympic Assaciation) to come
up to the standards of the International Olympics Committee (I0C) to
weed out fainted officials from the I0A. The 10C's guidelines are
applicable to all the officials the world over and India cannot be an
exception. Since the issue has come in the public domain, every
right-thinking citizen of India will stand by the good governance concept
of the I0C, The country should not allow 10A officials to downgrade

Indian dignity and reputation by their actions.’
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8hri Randeep Singh Surjewala: Speaker Sir, may | humbly say
that this is a serious issue that is being debated. What my leamed friend is
saying is quite right but this is an issue relating to Indian OQlympic Association
anrd its suspension. My request is that there will be demands and my learned
friend can speak on those.
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Mr. Speaker : Question is—

That an aspiring young India, with 121 crore people, has
astounding sports talents across its length and breadth — from smatt
villages to big metropalises. Carving out a niche, training and promoting
these sports talents is an essential requisite of National character
building. Primary onus to project, propel and promote India's sports
men and wornen on Infernational arena lies with the highest sports
body in India i.e. Indian Clympic Association (10A) with policy inputs
and support from Ministry of Sports and Youth Afsirs, Government of
India. State of Haryana and its sporis persons, particularly our
wrastlers, boxers, shooters, hockey and cricket players, javelin
throwers have brought laurels to the country.

Tainted politiclans-cum-sports administrators are, however,
challenging the very foundation of India's shining place in the galaxy
of Nations in the sports arena. These self-serving sports administrators
have put a question mark on the sporting career of budding players of
India by converting the National Sports Federations/Bodies into their
persanal fiefdoms. Bereft of the National interest, their only purpose
is to keep occupying their position in the sports federations

To ensure transparency, accountability and highest standards,
Ministry of Sports and Youth Affairs, Government of India had come
out with the ‘Model Spoeris Code' preseribing definite guidelines with
regard to eligibility of elections to the sports federations in India as
also far holding fair and transparent elections. Unfortunately, all the
tainted sports administrators-cum-politicians opposed the
implementation of this ‘Model Sports Code’ in the name of
independence of ‘Olympic Charter’. Plea taken was that Model
Guidelines tantamount to interference in independent working of
federations and that Indian Olympic Association (HOA) and its affiliate
federations are governed by International Olympic Commitiee’s
prescribed ‘Olympic Charter’. They refuse to follow the law of the land
in the guise of following the ‘Olympic Charter' ignoring provisions
refating to the ethics.

On 25th November, 201 2; a group of tainted sports administrators
bulidozed the election of Shri Abhay Singh Chautala, MLA and a
Member of this House, as President of Indian Olympic Association
(IOA). This was done despite the fact that Shri Abhay Singh Chautala
stood charge sheeted under Section 13 (1) & (2) of the Prevention of
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Cotruption Aci, 1988 by a Special CBI Court at New Delhi and there
were prohibitory orders passed by the International Olympic Commitiee
(10C) for not holding such meeting till appropriate amendments on
‘ethics and suitability' had been carried out in the Constitution of Indian
Olympic Association (IOA). In an unprecedented case in India’s history,
this led to suspension of Indian Olympic Association (I0A) by the
international Olympic Committes (IOC), therehy bringing disgrace and
putting future of lakhs of sports men and women into jeopardy.

Sirnilarly, Shri Abhay Singh Chautala remained President of All
India Amateur Boxing Association for last 12 years (2000-2012). On
23rd September, 2012; Shri Abhay Singh Chautala got himself elected
as Chairman and his brother-in-law Shri Abhishek Matoria as the new
President of All India Amateur Boxing Assaciation. Even this election
has been rejected by the International Amateur Baxing Association,
The International Body has suspended the Indian Amateur Boxing
Federation alsa.

In their blind lust to retain monopoly over indian Olympic
Associgtion (IOA) and sorne of its affifiate sports federations without
caring for the future of India's sports persons or Nafional prestige,
Shri Abhay Singh Chautala and others passed a resolution in a meeting
of indian Qlympic Association on 25th August, 2013 asking the
International Qlympic Committee (10C) to not insist on the
disqualification clause against ‘charge framed persons’. On 4th
September, 20 13; International Olympic Committee (I0C) has again
rejected this purported change propesed by Indian Olympic Association
(I0A) to allow persons 1o be elected to Indian Olympic Association
{10OA) against whom charges have been framed in a ¢riminal court to
ensure probity, transparency and morality in all international
Associations.

This House condemns such an obstinate and selfish, conduct of

Shri Abhay Singh Chautala, MLA and a Member of this House as also
other tainted sports administrators which has caused incalculable
damage {o the career of sports persons, sports bodies and the Olympic
movement itself. This House calls upon the Ministry of Sports & Youth
Affairs, Government of India to immediately implement the ‘Model Sports
Code’ drafted by it in the Indian Olympic Association (I0A) as also in
sports federations/bodies of the country fo ensure India’s participation
it alf International evenis, fo secure the future of our sports persons
and to ensure a fair, just, equitable and morally appropriate
administration of sports in India. This House also welcomes the
decision of International Olympic Committee (10C}), on persuasion of
Government of India, to include wrestling in the 2020 and 2024
Clympics. _

' The mation was cartied.



(a)24 ' TR fAuT w (11 fames, 2013

2 w0 & R @it & Rew snvaon wat HrEen Sor

Shri Bharat Bhushan Batra: Speaker Sir, there is & very important
point which has been raised yesterday by our senior rmember of this House
Shri Venod Sharma and that point was not actually clarified. 9% W # WIS
Fafene TE ¥

Mr. Speaker : What was that point?

Shri Bharat Bhushan Batra : Speaker Sir, it was that we have
declared the economically backward reservation, but for that certificate s to
be issued sl a5 wditie fruel gvg B SR TE T MEE Bl 4%
T T TR R | SEEAEE a1 agd IR TS € | ey A & gad
wﬂﬁvnﬁw@ﬂﬂaﬁqﬁwﬁﬂmwagﬁm%ﬁﬁmmqﬂ?-ﬁﬁ%@gﬁ
3R groye T Bl ?

Mr. Speaker : Do you mean the specific caste?

Shri Bharat Bhushan Batra : Speaker Sir, there is a caste which is
Scheduled Caste then Backward Class and there is Special Backward Class
and this is again Economically Weaker Sections. These allare the classes
actually, v vgd € Rerfers g 21 4@ § they can not have the double
resarvation. Thatis why apart from those classes ar e % FHwme!
frae e W weiferT B SR sk TESeERy WeR T aiN I uF
Wﬁ'ﬁﬁﬁﬂ'ﬁ'mﬁﬁwﬂtﬁﬂw%ﬁwﬁwmmw@ﬁm
syt Rord wendl % afEw ¥

Shri Venod Sharma: Speaker Sir, my friend has raised a pertinent
question. | had suggested yesterday also and | reiterate it In the absence of
specifying the castes, it will be difficuitto deal with the matter. If any person
by name says, 'l Anil Kumar applies for the certificate without mentioning the
cast: then how it would be ascertained that he belongs to the General Caste,
or to any other caste and how it would aiso be ascertained that he is already
enjoying the benefits and privileges under Special Backward Class or under
Scheduled Caste or Backward Class? That will not be certain. In the alternate
if spmebody writes '[ Anit Kumar, Caste Brahmin' or he writes '| Anil Kumar,
Caste Khatri' or he writes 'l Anil Kumar, Caste Aggarwal' or he writes 'L Anil
Kumar, Caste Rajput’ or he writes all other castes which are not included in
the list of those who are going to get the benefit like Backward Class or
Special Backward Category, then it would easily be ascertained to which

‘category he helongs. | want to say that if we can specifically write these
castes like Brahrin, Punjabi, Khatri, Vaish, Rajput and aiso any other caste
which is not covered under the provisions of castes which have already been
given the benefit of reservation in the institutions as well as reservation in
jobs, and it can also be written that we clearly cover all the other castas,
then it will be beneficial to them. it will be the very easy procedure and what
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the Government under the leadership of Shri Bhupinder Singh Hooda wants
to achieve, it will be easily achieved and people will get the rightful benefits
as it has been envisaged by the Government of Haryana,

e v (30 ot e @) « otome wEEw, e wa A 9 wer i foe g aw
# wepr & 2T R wiy § ofn 59 wear F g B [ v § | R
wifdowt % it § agw off 7 w1 # that is an exclusive. Those who have been
given the reservation of either Schaduled Caste, Backward Class or Special
Backward Class, they cannot be considered for Economically Backward
Classes. This reservation is only for General Category. General Category
does not include Special Backward Classes, Backward Classes and
Scheduled Castes. Alright, this is mentioned for General Category. Special
Backward Class is not in the General Category. He cannot apply for
reservation. But| agree with Shri Venod Sharma Ji, that there may be some
confusion. | think, as he has suggested, to make it clear we can put
explanation. Explanation against General Category i.e. Brahmin, Rajput,
Khatri, Baniya. These are the major four castes which matter in Haryana,
And similarly other castes which we may not be knowing their names, we
can put them in explanation otherwise there is no confusion.

Mr. Speaker: Alright, | think with this explanation the purpose will be

served. )
(i) srquiidy TR <=y

Mr. Speaker: Hon'ble Members, | am to inform the House that | have
received an intimation from Capt. Ajay Singh Yadav, Power Minister in which
he has expressed his inability to aftend the sitting of this House today, the
11th September, 2013 due to his scheduled visit to Jaipur.

(i1)

Mr. Speaker; Hon'ble Members, | am to inform the House that 1 have
raceived an intimation from Shri Prahlad Singh Gillankhera, Chief
Parliamentary Secretary, PW.D. (B&R) in which he has expressed his inability

io attend the sitting of the House today, the 11th September 2013 dueto his
earlier planned abroad visit.
(i)

Mr, Speaker: Hon'ble Members, , | am to inform the House that |
have received an intimation from Shri Jaleb Khan, Chief Pariamentary
Secretary, Revenue in which he has expressed his inability to attend the
sitling of the House today, the 11th September, 2013 due to his il health.

Bras 15 3 o= W

Mr. Speaker: Now, the Parliamentary Affairs Minister will move the
mofion under Rule 15.
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Industries Minister {Shti Randeep Singh Sutjewala); Sir, | beg to
mave-—

That the proceedings on the items of Business fixed for today be
exempted at this day's sitting from the provisions of the Rule 'Sittings
of the Assembly', indefinitely.

Mr. Speaker: Motion moved—

That the proceedings on the items of Business fixed for today be
exempted at this day's sifting from the provisions of the Rule 'Siftings
of the Assembly', indafinitely.

Mr. Speaker: Question is—

That the proceadings on the items of Business fixed for today be
exempted at this day's sitting from the provisions of the Rule 'Sitiings
of the Assembly', indefinitely.

The motion was carried.

frer 16 % 3 e

Mr. Speaker: Now, the Parliamentary Affairs Minister will move the
motien under Rule 186,

Industries Minister (Shri Randeep Singh Surjewala): Sir, | beg to
ITOvE- ‘ -

That the Assembly at its rising this day shall stand adjourned sine
die. '

Mr. Speaker: Motion moved—

That the Assembly at its rising this day shall stand adjourned sing
die.

Mr. Speaker: Quesiion is—

That the Assembly at its rising this day shalt stand adjourned sine
die.

The motion was carried.

faa= SR
M = gﬁmun Wiiltires (Ho 3) fa|, 2013

Mr. Speaker; Hon'ble Members, now the Finance Minister will
introduce the Haryana Appropriation {No.3) Bitl, 2013 and will also maove the
motion for its consideration.
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Finance Minister (Sardar Harmohinder Singh Chattha): Sir, | beg
to introduce the Haryania Appropriation (No.3) Bill, 2013

Sir, | aiso beg to move—

That the Haryana Appropriation {No.3) Bili be taken into .
consideration at once.

Mr, Speaker: Motion moved—

That the Haryana Appropriation (No.3) Bill be taken into
consideration at once.
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Mr. Speaker: Sampat ji, could you make it brief piease?
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Mr. Speaker : Rao Sahib, that Bill has not come up now. That Bif
will come up.
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Mr.Speaker : Batra ji, you have taken sufficient time. Now the Chiaf
Minister will speak.
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Mr. Speaker : Question is—

That the Haryana Appropriation (No.3) Bill be taken into
consideration at once. '

The motion was carried.

Mr. Speaker : Now, the House will consider the Bil clause by clause.
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Clause 2
Mr. Speaker; Question 15—
That Clause 2 stands part of the Bili.
The motion was carried.
Clause 3

Mr. Speaker: Question is— ‘
That Clause 3 stands part of the Bill.
The motion was carried.
Schedule '
Mr. Speaker: Question is—
That Schedule be the Schedule of the Bill.
The motion was carried.
Clause 1
Mr. Speaker: Quastion is—
That Clause 1 stands part of the Bill.
The molion was carried.
Enacting Formula
Mr. Speaker: Question is—
That Enacting Formula be the Enacting Formula of the Bill.
' The motion was carried.
Title
Mr. Speaker: Quastion is—
That Title be the Title of the Bill.
The motion was cartied,
Mr. Speaker: Now, the Finance Ministar will move that the Bill be

passad,

Finance Minister (Sardar Harmohinder Singh Chattha): Sir, 1 beg

0 MOove—

That the Bill be passed.
Mr. Speaker: Motion moved—
That the Bill be passed.
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Mr. Speaker: Question s
That the Bill be passead.

The motion was carried.

iy T efamon mfvem (3. 4) @@, 2013

Mr. Speaker: Hon'ble Members, now the Finance Minister will
introduce The Haryana Appripriation (No.4) Bilt, 2013 and will also move the
rotion for its congideration.

Finance Minister (Sardar Harmohinder Singh Chattha) : Sir, |
beg to introduce The Haryana Appripriation (No.4) Bilt, 2013,

Sir, | aiso bag to rmove—

That The Haryana Appripriation (No.4) Bill be taken info
consideration at once.

Mr. Speaker: Motion moved—

That The Haryana Appripriation (No.4) Bill be taken into
consideration at once.

Mr. Speaker: Question is—

That The Haryana Appriptiation (No.4) Bill be taken into
consideration at once.

The motion was carried.
Mr. Speaker: Now, the House wilt consider the Bili Clause by Clause.
Clause 2
Mr. Speaker: Question is—
That Clause 2 stands part of the Bill.
The motion was carried, -
Clause 3
Mr. Speaker: Quastion is—
That Clause 3 stands part of the Bill.
The mofion was carried.
Scheduie
Mr. Speaker: Question ig—
That Schedule be the Schedule of the Bill.
The moftion was carried.
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Clause 1
Mr. Speaker: Question is—

That Clause 1 stands part of the Bill.
The moftion was carried.
Enacting Formula
Mr. Speaker: Quastion is—
That Enacting Formuta be the Enacting Formula of the Bill.
The motion was cafﬁed.
Title
Mr, Speaker: Question is—
That Title be the Title of the Bill.
The motion was cartied.

Mr. Speaker: Now, the Finance Minister will move that the Bill be
passed. '

Finance Minister (Sardar Harmohinder Singh Chattha): Sir, | beg
to move-

That the Bill be passed.
Mr. Speaker: Motion moved-—

That the Bill be pass.ed.
Mr. Spea'ker: Question g

That the Bill be passed.

The motion was carried.

iy § wRemon HeR e Swdwe R, 2018

Mr. Speaker: Hon'ble Members, now the Parliamentary Affairs Minister
will introduce The Haryana Motor Vehicles Taxation Bill, 2013 and will also
move the motion for its congideration.

Industries Minister (Shri Randeep Singh Surjewala) : Sir, ibeg o
introduce the Haryana Motor Vehicles Taxation Bill, 2013,
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[shri Randeep Singh Surjewala]
Sir, | also beg to move—

That the Haryana Motor Vehicles Taxation Bill be taken into
consideration at once.

Mr. Speaker: Motion moved—

That the Haryana Motor Vehicles Taxation Bill be taken into
consideration at once. ‘

o). weret FiE (e © ey W, TEd o o § 3w G 6 yerm s g
Fiifs Ted 47 T e o wd of) firen T8 ot 9f%e Feve P Bl o o we
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Lo eren T e O w9l | S 6 AR 9§ 4R B Sy Wi g
st # ufiern g0 & 5 s & 98 dew g # s § P T e ¥
& gafo ool o Tar € wdifE T8 W ity oo SR el § Rl § uE §
Fryefrn | e arderel feurdie ot Saer vge & v ¥ ol Saw e T Ry o we
2 ofp Ow 5 ¥ & 1 dae raw & o 92 & R g Frftre T o we § | 9 fafve
oy o) R 3 et a1 Y gty A e o A & | 98 el A © | e
e, ged § O A wEW A €1 U O ywed s 6 ¥ §—Liability to
payment of tax on transfer of motor vehicle T8 frst &k et a0f, 3 T9iIT 7
f wor wwe o Rl TE et g T 6 A B
“If the tax leviable in respect of any motor véhicle remains unpaid by
any person liable for the payment thereof and such person, hefore
paying the tax, has transferred the ownership of such motar vehicle or
has seased to be in possession or control of such motor vehicle, the
person to whom the ownership of the moter vehisle has been transferred
or the person wha he is in possession of control of such motor vehicle,
shall be liable to pay the said tax:"
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Mr. Speaker: Then how to recover the balance tax? From whom you
will recover it, person wha is no longer the owner?
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Mr. Speaker: Hon'ble Minister, can we check that? How can we
check that?

Shri Randeep Singh Surjewala: Sir, | will reply when Sampat Singh i
finishes.
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ﬁﬁﬁﬁﬁﬁmmmmﬁﬁmﬁw%ﬁmﬁﬁﬁeﬁqw%ﬁﬁ
wiE o T lwmméﬁ.m%msﬁﬁmﬁmﬁvﬁwm
tfaterdior % (i Seiveie wd sl ¥ 1 H o 28 @ < o e A9 500 TG B
3 3 e W g S A AT & | i o o W T e o e o g
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o #| Chief Minister Sahib knows each and everything, he is atso well
knownﬁ%ﬁ@ﬁ@ﬁﬁ'ﬁ%ﬁwmﬁwwﬁmﬁ%wﬁﬁﬁ
s § o waet w3 €1 He is & democrat Chief Minister safere #50 «f,
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e & Fop e oy vt el B, o WA FE A0 6 TS B oY A AT W
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iy, ey R : Wl o, e T & e s 3 Srew g ST o AT W B WG|
STt AT 4 it Y 18 TR e e € % 99 ) 7% & § W Clause 18
says—

“No suits, prosecution, or other legal proceeding shall be instituted
against any person for anything which is in good faith, done orintended
to be done under this Act or under the rules made there under.”

st gl feamse %9 Rear s fs that was done in good sense.

oY IR ~roT SR (e TE) © wee iy o, TE w2 e A forelt SR B
It is written in every Act of the Government that—

« . legal proceeding shall be instituted against any person for anything
which is in good faith...”
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[ st s wuet 87 ] ‘
It is not a new thing. Actually it is a good faith and it is for their
protection. Otherwise if you do not act aceording to law you can file a suit,
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should be described as maximum limit? Tt s g1s gTafe S o o €
wadfers e Rrad B g onrdt & 7 saifere e el o der Rl
TS ADFE B ad iy dws dre 7% o 2 that is an invalid carriage,
sy forg oY arw 20 wRver o WA o < § 1 5 oRe O T uesfee o ol
T s 30 wfirera AfFe e 2 § that should not be done. g s & # %
wrar Patia od o Sl Al 39w ol gy 9gs A o ot 6t @R e
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ity wfiwew B 2R | it is written that vehicle any adopted to carry more
than 6 passengers. i # frorra s £ oK fiort Ty 7o fwe @ geoar
R % *hire and reward’ % f georer SR § SN fRY 7.80 e Tl foew
T | 7,30 o owd @ o vrwe e o 4 2y | 5o afeRe 75 TR
U wds TV frey we g | ok T 98 oF @ § & 7E - Rs.10,00,000
on one time basis of Rs.1,00,000 per year on Goods Carriages including
Agricultural Tractor - Trailer combination not used for agricultural purpose.
Tf v ame ¥ g wiEEeR Yaes & iR trailer combination ¥ ¥ W T
Hiffmm v W S o7 oy Ry T fEm

Mr. Speaker: Because Traciors are being used for commercial
pUrposSeEs,

o 1 [T AT ¢ ifih T T TR 10 @ w1 e fewa oY G W 7

Shri Randeep Singh Surjewala: Speaker Sir, with your permission,
| want to ciarify. My learned friend has read the slab only but iet me clarify it
more. No tax has been imposed and is sought to be imposed. Yt A T
ST O T & TE T 1924 % toe § w5 Wi =9 of & o e
s wud e A e § el Eew 7 off e wEd & | F e andt @ e
ot 3 <Y MifaciE 2 o sy e A e afy A wew den-s, wa
w1 U B A uwe) g 8-
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“Subject to other provisions of this Act, there shall be levied and collected
a tax on alt motor vehicles used or kept for use in Haryana, at such
rates and penalties, as may be specified by the State Govemment, by
notification from time to time"

mﬁﬁmmﬁmwﬁwmw@ﬁ%ﬁmﬁw
e T v & | 1924 % wow | ofw w9 g O fRify Bl | B HHT B et
#ﬁ&ﬁgﬂm%ﬁmmﬁaﬁ%ﬁmﬁwﬁmﬁﬁﬂaﬁﬁ:wmw
Fade & e winhem T € | Ultimately itis the discretion of the Government
and we have decided not to implement these slabs because the rate of tax
have o be notified by way of a notification by ihe State Government. =
et % e o Eaey TR e =, oz T i g & 1 i 3 A R
A ey St age e § | g Hwd 16 (1) o #ET | # 60 WG T W
sl e g wud frar & fm .

“Nothing in this Act shall apply to an agricultural tractor, agricuttural

trailer, agricultural harvester, agricultural power- tiller and other
agricultural machinery.”

So, all agricultural machineries are exempted from Tax under this Act.
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Shri Bharat Bhushan Batra : Speaker Sir, thanks to the Minister for
this, but he is side-tracking the things. (Interruption) | am saying about the
Tractor which is noft being used for agricuitural purposes. That is good that
Government initiatives is s0 good 5 5¥® & {FY T B T At & ol o U
fsur & AT & £ @i ‘not being used for agricuttural purpose’ that is the
point which | actually raised.

it vordta fg gRotaren @ 9, Tifyftrre TRoR B S O 9 fae e
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farerst Tt o 99 ghideRt SRR, et ol dow @ dwg we W A

Chief Minister (Shri Bhupinder Singh Hooda} : Agriculture tractor
is supposed to be used for agricutture only. It is not meant for other things.

w5 e wm dwer-areh @ mif FhvE @ A g < ¥ this is for that. That
does not mean agriculfure ractor. Agriculture tractor is used to be agricultural
purpose only and not for transportation.
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ot vordly e gRsiaren : W%, To% Wea 990 o= T £ Prof. Sampat Singh
and Shri Bharat Bhushan Batra Ji in our party are most knowledgeable
members. | want to again re-emphasizs.
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e w6 4§ ot 7éfFes § # e & S o | ol 96 o e 98 -
=T ovre Ha d B § | Agriculture Tractor is used for agricultural purpose
onty. (Interruption)

Mr. Speakér : Mr. Batra, do you deny that all the mining operations
are being conducted in Tractor and Trolley ard in Panipat entire commercial
activities are taking place by tractor? '

| ot wreet s w1 iR R, A o 1 T w1 § i SH B e W
W 1 That is @ purpose other than agricultural purpose.

Mr. Speaker: Batra i, that is the purposal for which this clause has
been added.
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FraeT dam DI SOHR Y UE &7 Fhwe o) wEa F 10 T e s ot
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#11tis the maximum threshold. You understand that Sir. We are nof changing
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Mr. Speaker: Mr. Dangi, do you want to add something in this?
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Mr. Speaker: Question is—

That the Haryana Motor Vehicles Taxation, Bill be taken into
consideration at once,

The motion was carried, ‘
Mr. Speaker: Now, the Housa will consider the Bill Clause by Clause.
Clauses 2to 25
Mr. Speaker; Question is—
That Clauses 2 to 25 stand part of the Bill.
The motion was carried,
Schedule
Mr. Speaker: Question ig-—
That the Schedule be the Schedule of the Bill
The motion was carried.
Clause 1
Mr. Speaker: Question is—
That Clause 1 stands part of the Bill.
The motion was carried.
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Enacting Formula
Mr. Speaker: Question is—
That the Enacting Formula be the Enacting Formula of the Bill.
The motion was carried.
Title
Mr. Speaker: Question is—
That the Title be the Title of the Bill.
The motion was carried.

Mr. Speaker: Now, the Parliamentary Affairs Minister will move that
the Bilf be passed.

industries Minister {Shri Randeep Singh Surjewala); Sir, | beg to
move-—

That the Bill be passed.
Mr, Speaker: Motion moved—

That the Bili be passed.
Mr. Speaker: Question is—

That the Bill be passed.

The motion was carried.

(v) R eRamon FHamt ¥8 39 (arffeiie) e, 2018

Mr. Speaker: Now, the Hon'ble irrigation Minister will introduce the
Haryana Canal and Drainage (Amendment) Bill, 2013 and will also move the
motion for its consideration.

Finance Minister (Sardar Harmohinder Singh Chattha): Sir, | beg
to introduce the Haryana Canal and Drainage {Amendment) Bill, 2013

Sir, § also beg to move-

Thatthe Haryana Canal and Drainage (Amendment) Bill be taken
into consideration at once,

Mr, Speaker: Motion moved—

That the Haryana Canal and Drainage (Amendmen) Bill be taken
into consideration at once.
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Mr. Deputy Speaker: Question is—

Thatthe Haryana Canal and Drainage (Amendment) Bill be taken
into consideration at once, ‘

The motion was cartiad.
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Mr. Deputy Speaker: Now, the House will consider the Bill clause by
clause.

Clause 2
Mr. Deputy Speaker : Question is—
That Clause 2 stands pai‘t of the Bill.
The motion was carried.
Clause 3
Mr. Deputy Speaker : Question is—
That Clause 3 stands part of the